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‘self-sufficiency by various = schemes
. for cashew cultivation. :

Last year there wag steep fall in
the kernel price in the international
market. Hence the private cashew
processors refused to lift the raw-
nuts allotted to them. Then the State
sponsored the Kerala State Cashew
Development Corporation so as to
takeover temporarily the 80 private
processing factories.

Now because of the slump in the’

international market huge stocks of
kernel is lying with the State Corpo-
ration. The Corporation is facing a
financial crisis. Ag the Government
of India is not agreeable for g export
subsidy, the Government of Xerala
_had requested for an additional loan
of Rs. 5 crores as an interest free
loan and also to waive the interest
for the earlier loan sanctioned.

I request the Government of India
to heed to the request of the Govern-
ment of Kerala.

(iv) DISSATISFACTION AMONG TEACRERS
AND STUDENTS IN DIFFERENT PARTS
oF THE COUNTRY,

PROF. DILIP CHAKARVARTY
(Calcutta South): Under Rule 377,
Mr, Speaker, I would like to point
out that education, teachers and
students are given only low priority.
The teachers and students in our
academic institutions are restive in
different parts of the country. In
Tamil Nadu, more than 800 teachers
‘have courted arrest upto February 27
in- different parts of the State. The
teachers only demands were security
of service and direct payment of their
salary, In the course of the move-
ment in Tamil Nadu, more than 25
women teachers were alsp arrested.

- A new dimension hag been added
when more than 150 students also
courted arrest in support of the
‘demands of the tedchers.

. In Kerals, a 20-year old Ayurveda
. student, P. K. Rajan, was murdered
" in hig élm—mom.

In Patna, 2 teachers of the Patna
University had been murdered.

I would urge the Union Education
Minister to come forward with &
statement and to do the needful to
arrest this rot in the academic world
by taking appropriate steps at the
Central level as also by persuading
his counter-parts at the State level
to do the needful for education in
general and the teachers and students
in particular.

(v) TREATMENT METED OUT TO0 Kisan
SATYAGRAHIS RELEASEp FROM TIHAR
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SPECIAL COURTS BILL--Contd.

MR, SPEAKER: The House 'will
now take up further consideration of
the motion moved by Shri H. M. Patel
on the Special Courtg Bill. Dr. Murli
Manohar Joshi wil] continue his
speech.

the freedom of the person, the free
expression of opinion, the-freedom
of the Press, the right of sssembly,
the privacy of the post, the protec-
tion against house search and arrest
without a legal warrant.” = =~ Ty
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“The first concentration camps
were built. Newspapers inimical
to Ritler were banned, opposition
meetings dispersed, the leaders of
the opposition arrested.”
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“On 24th March 1933 only 535
out of tota] of 647 Members of the
Reichstag were present. The
absence of some wag unexplained—
they were in the concentration
camps. As a result of Nazi pres-
sure gnd terror, the Reichstag ap«
proved the ‘Enabling Act’, ~ 441
members voting for it. This event
represented the seizure of politi-
cal control by the conspirators.
Wtih the Enabling Act, Hitler be- -
came absolute dictator, Weimar was
dead, democracy strangled.”

- we*sNot recorded.
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